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ACT No. VIII OF, 1 928. - 

c 
'. 

[PASSED BY THE INDIAN LEGISLATURE. ] 

(Received t l ~ e  assent of the Covs~*nor Gen.aral on the 27th 
ill arch, 1928. ) 

An Act to provide for the modification of certain impart duties 
relating to the protection of the steel industry in 

British India. 
HEREAS it is expedient, in pursuance of the policy of W discriminating protection of industries in British India 

with due regard to the well-being of the community, to remove 
the protective duty now leviable on certaiskinds of iron or 
steel nails and wire, the said protective duty being no longer 
required ; - 

- AND WHEREAS it is also expedient to remove the existing 
inequality of tariff tTeatment as between manufacturers in 
~rit i ;sh India and manufacturers abroad of iron and steel bolts 
and nuts ; # 

It is hereby enacted as follows : - 
B I 

1. (1) This Act may he called the Steel Industry (Protec- m?;tEenee , I 
tion) Act, 1928. ment. I 

(2)  It shall come into force on the 1st day of April, 1928. 

vnx ot 1894. 2. I n  the Secsond Schedule to the Indian Tariff Act, 1894, pe.me~;t:oi 
there shall be made the amendments specified in the Schedule %teat13 
t o  this Act. 1894. 

THE SCHEDULE. 
(See section 2.) 

AMENDNENTS TO THS SECOND SCHEDULE TO THE INDIAN T a ~ r v p  
ACT, 1894. 

1. I n  item No. 61- 
(a) the secpnd sub-itom, nam%ly, 

r c  ), 7 9  bolts' and nuts, including hookbolts aod auts 
for roofing." 

ehall be omitted; 
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Steel I n h s t ~ y  (Protectiom). 

( b )  in the Pourlh ~ub-item, the wordd, braokets and figurea 
" not%therwise speoified (see No, 146) " shall be omitted, alrd 

(o) in the tenth sub-item, for the words " barbed or strand- 
ed fencing-wire and wire-rope," the words " wire including 
fencing-wire and wire-rope, but excluding wire-netting " shall 
be substituted. 

2. For item=No. 145, the following shall be substituted, 
namely : - 


